1wy Written Answers

(o) Yes, Sir,

{d) A final decision on the setting up
of new Petrochemical Projects includ-
ing Aeromatics Complexes would be
taken only after consideration c¢f the
recommendations contained in the Re
port of the Working Group on Petro-
chemicals received only on 28-2 1979
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Application for COB Licences ny M/s.
May and Baker, Plizer, Glaxo and
Cynamide

3065. SHRI SARAT KAR: Will the
Mmister of PETROLEUM, CHEMIL
CALS AND FERTILIZERS he pleased
1o state:

(a) what are the details submit-
ted by M|s. May and Beker, Pfxer,
Glaxo and Cynamide in their appli-
cation for obtaining COB licences;

(b) whether it iy a fact that in
1872 jnstructions were issued by In-
dustry Ministry that products indica-
ted in Form A and B only be covered
in Registration Certificates; ang

(c¢) on what basis raw materials
have besn relegaed to these companies
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(SHRI H. N. BAHUGUNA): (3) &M the
details required to be furnished in the
prescribed Form relating to COB
Licence applications were furnished
by M/s. May and Baker, M/s. Pfizer
angd M/& Glaxo. The details of COB
Licences granted to these firms are in-
dicated in Annexure IIT to Chapter V
of the Report of the Committea on
Drugs and Pharmaceuticals Industry,
a copy of which was laid on the Table
of the House on 8-5-1875. M/s. Cyna~-
mide however, do not hold any COB
Licence,

{b) Yes, Sir.

{¢) All the unitg referred to in part
(a) above are DGTD units. The policy
in force upto December, 1977 ragarding
release of canalised raw materials av~
plicable to DGTD units was that such
unit could be released materials to the
extent of the best of past 2 yea.s con-
sumption or the quantity recommerdeg
by the Btate Drug Controller, which~
ever was less. Subsequent to Decem-
ber, 1977, such units were being reloas~
ed canalised raw materials to the ex-
tent of releases made in 1976-77 or as
per entitlement based on licensed capa~
cities of formulations, whichever was
higher. This policy remained in force
upto March, 1978,

During the periogd April-September,
1978 DGTD units could get canalized
raw materials to the extent of 50 per
cent of the releases of individual items
mede to them by the canalising agen-
cies during 1976-77. Such units were
also alternatively free to claim release
of canalised raw materials on the
basis of 50 per ecent of their entitle-
mentz as per licénsed capacities of in-
dividual formulations it the same
specified ¢m the relevant industrial ap-
proval.

« ~ 4
During the pering October, 1976-
March, 1679 DGTD units are entitied
for release of canalised bulk drugs on
the following basisi~

(1) Where the formulstion-wise
capacities are indicated in the in





